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THE VICE-CHAIRMAN: Now, we
s!mll take up clause by clause con-
sideration of the Bill,

Clause 2 was gddeq to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI VISHWANATH PRATAP
SINGH. Sir, I move:

“That the Bill be returned.”

The question was put and the mo-
tion was adopted,

THE VICE-CHAIRMAN (SHRI
M. P. KAUSHIK): I shall now put
the motion regarding the third
Bill. The question is:

“That the Additional Duties of
Excise (Goods of Special Impor-
tance) Amendment Bill, 1985, as
pagsed by the Lok Sabha, be taken
into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI M.
P. KAUSHIK): Now. we shall take
up the clause-by-clause consideration
of the Bill. -

Clauses 2 to 4 were added to the
Bill, ot

H

Clause 1, the Enacting Formula and
the Title wedre added to the Bill.

SHR] VISHWANATH PRATAP
SINGH: Sir, I move:

“That the Bill be returned.”

The question was put and the mo-
tion was adopted.

¥. THE AGRICULTURAL AND PRO-
CESSED FOOD PRODUCTS EX-
PORT DEVELOPMENT AUTHO-
RITY BILL, 1985

ports 2:8
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H. THE AGRICULTURA]L AND PRO.
CESSED FOOD PRODUCTS EX-
PORT CESS BILL, 1985

THE VICE-CHAIRMAN (SHRI
M. P, KAUSHIK): Now, we shall
take up the next two Bills. Shri
Khurshid Alam Khan.

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES
(SHRI KHURSHID ALAM KHAN):
Sir, I beg to move:

“That the Bill to provide for the
establishment of an Authority for
the development and promotion of
export of certain agricultural and
processed food products and for
matters connecteg therewith, as
passed by the Lok Sabha. be taken
into consideration.”

Sir, I also move:

“That the Bill to provide for the
levy and collection, by way of cess,
of a duty of customs on the export
of certain agricultural ang process-
ed food products for the develop-
ment and promotion of their export
and for matters connected there-
with, ag passed by the Lok Sabha,
be taken into consideration.”

Sir, it is proposed to establish an
Authority for the development and
promotion of exports of certain agri-
cultural and processed food products.
I suppose I shall be stressing the ob-
vioug if I emphasise the importance
of these itemg in our export basket.
It is a known fact that at present the
share of these products in our total
exports is only 25 per cent while the
prospects are enormoug which have
to be exploiteq adequately.

Sir, at present, the Processed Foods
Export Promotion Council looks after
the exports of the products. It ig a
fact that the Council does not have
any statutory backing to undertake
quality control and thig aspect needs
special attention. The Council is also
not well-equipped to generate pro-
duction of value-added products or
to effectively promote their export
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and this also is an important aspect
which has to be emphasised. It has,
therefore, been decided, keeping in
view the importance of the products
and the future prospects, to replace
the Council by a statutory authority.
Tt will coordinate its activities with
the national bodies like Horticulture
Boardg and makes studies for gene-
rating production for exports with
various research institutes for the
development of value-addeq products.
It will also undertake quality certifi-
cation and effectively streamline ins=
pection and quality control for pro-
ducts such as meat and meat products.
The present situation in this regard
is not wholly satisfactory, The
Authority will have representatives
from Central and State Governments,
Parliament. Trade Export Promoiion
Council ang specialists in the field.
One of the main functions of the
Authority will be to develop pro-
cessed food industry by way of finan-
cial assistance, feasibility studies,
participation in the equity capital,
joint ventures, other relief and gub-
sidy schemes, registration of expor-
ters of the scheduled produets, fixing
of standards and of specifications for
scheduled products for exports. Then
comeg inspection in slaughter houses,
processing plants an improvement in
the packing and general hygienic
conditions. The Bill contains g pro-
vision that the Authority will provide
with necessary measures for the
development and promotion of export
of agricultural and processeq food
products. As I have said. the agri-
cultural sector contributes significant-
ly to our export efforts, and it will
have to continue to do go in a sus-
tained manner. But increaseq re-
liance shall, however, have to be
placed on export of processed foad
products which lead to higher reali-
sation ihrough added value. Inci-
dentally. it would also gencrate
cconomic activity and additional em-
ployment. We have several serious
constraints in the growth of export
of processed fooq products. At pre-
sent, the food processing jindustry is
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mainly in the small scale sector using
technology of processing and packag-
ing which is out-dated and out-
moded. In order to ensure a stable
market, it is necessary lo guarantee
strict standards of quality expected
by importing countries. This would
naturally require inputs of research
and technology and a considerable
degree of organisational effort. In
order that the Authority may have
necessary resources to discharge its
functions and responsibility, a levy
by way of cess of duty of customs
on all scheduled agricultural pro«
cessed food products which are ex-
ported is proposed at a rate not ex-
ceeding 3 per cent ad velorem. The
actual rate of cess will vary depend-
ing on the nature of the product
ranging from 0.5 per cent to 3 per
cent, ‘

With these werds. Sir, T commend
the Agricultural and Processed Food
Products Export Development Au-
thority Bill, 1985 and the Agricultural
and Processed Food Products Export
Cess Bill, 1985. for the consideration
of the House.

The questions were piroposed,

SHRI PARVATHANEN] UPENDRA
(Andhra Pradesh): Mr. Vice-Chair-
man, Sir, T heartily welcome the in-
troduction of these Bills, which I am
sure will greatly encourage the far-
mers and also those involved in the
agricultural and processed food pro-
ducts industry. As we all know,
many agricultural products are not
getting remunerative prices. and with
adequate facilities for packaging. etc.
we can ensure better prices to the
farmers and encourage them to go
in for more cultivation of fruits and
vegetables and also for meat, poultry
and dairy production. The first thing
consequent to the introduction of this
instifution, of thig Authority, will be
the creation of more cold storage
facilities in various parts of the
country because if you want fo en-
courage export of perishgble goods,
we must have adequate c¢old storage
facilities. As we all know, we are
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not able to export fruits, fresh vege-
tables. meat, poultry, fish, ete. in
large quantities because of lack of
these cold storage facilities. Simi-
larly, there should be more ware-
housing facilities for keeping these
productg until these are exported.
There should also be adequate ajr-
line services connecting the export
centres to various countries where
these are exported. For example, we
fing that in Andhra Pradesh, we pro-
duce a large quantity of various
fruits including grapes etc. and also
meat, poultry, egg, fish etc.. which
we are not able to export because
ithere are no international services
linking Hyderabad to other countries.
I am giving this just as an example.
But the situation is similar in other
parts of the country alse. Therefore,
we should impress upon the Civil
. Aviation Ministry that these centres
should be linked go that the exports
can increase. The Agriculture Minis-
try or the Commerce Ministry, which-
ever is the Ministry concerned, should
be liberal in giving assigtance and
loang to farmerg for orchards and
also to these who have pouliry farms
etic.

The packaging industry also needs
modernisation. When we compare the
situation in our country with the
situation in the advanced countries,
we fing that our packaging industry
is in a very primitive stage. We
should improve it because unless we
make the packages attractive, it is
difficult to competc in international
markets. It js not only a question
of ensuring hygiene but we should
also see that the packages are attrac-
tive so that we can stand up to in-
tenational competition.

The Bill provides for representa-
tion to the States in the Committee
but it says, the representation will
be by rotation of five memberg from
different States. But I pleag that
those States, particularly, the agri-
cultural States, those which are lead-
ing in this aspect, should be given
more representation. It is not mere-
1y giving representation to all the

£
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States, but to those States which
actually contribute to this export.
They should be represented on the
committee on a permanent basis. We
should also ensure quality because
unless we maintain high quality, all
these efforts will be futile. There
have been instances in the past when
samples we submitteq differeq with
the actual quantities supplied later
on, as a result of which, we lost a lof
of markets external markets. Thete-
fore, we should ensure quality con-
trol and the fund to be created should
be utilised more judiciously for the
betterment of those who are in-
volved in this industry. Thank youw

oA seqmE o (I|T TIW:)
J9QUIEA HEMRA, BRI a<EIv A
fg i ggesa g gare fagfa
fasra wrfaz o fagas 1985 =¥
7fe #i? g6e7 @1y swea faafa
T fagasm 1985 € & SAwl
W W@ FW €1 fegwam
FRaE ' ] ~fw qgm@ ZW g
gardt  @radl  quFEia geAT &7
wEl Sgws WigEmm  Hiw Misfaady
2 ady SWIEM & EgAl § WX

THECTT FT AT 1 AET
E T F4 £ EY A

TR, AR-TI(EXFAT, 53000, T,
wra H7 Cfw FT {FRra-ug AaraTay
Fy agrg A | IR T AR g
Jgelt @ gfw €mT gwIr Fwaw
AT FY I AT AL AT W
g TIRE, W £ AT THRE,
=74 € SuH 6 ®AT F §9A g,
fwfaz § 1 Srawionew  wERa,;
fegeata N gz Y gura W E)
12000 %1€ &1 3Sfaa wa@ (G234
3 wwial g ) ag =Ty fad a@y
wd Foat gt # Avear Ag1a ar
sy gfext wdy Fr genste gAr
aigm fa gl fgrgwara 9 e
ga ¥ Awafadtl s v ¥
zfta w1fa wrarg & wU T F a0
F fHuT W TR H I FIAGMA
graar fasfi i T wgicla =y
gqrafasar T ATEY € 1919
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st AT A

gae vzal & & @R TdweATA
T F wEmie a7 qife gAwl
sarsr § areT faely wawsEw fae
WIT g9 AT AIH FIRTAANT AT
% | Tae wiw g sarA & frandt
N FHa I § AR T R
fogra measTfmareHRE 1 BN
W QA g 937 &1 § I5Trsfan
AT AR AG fAwar & W AT
faggs o TEaT § fa el o -
2N gmrd) @ IEAT Tx S A5l e
faewi ¥ f& N TF &1G &0 w9 @R
fo faRmi & fva fow @R MNETw
@ @ &1 @l F ga | AA
gar wra 8, # afadaw § wwW
9 & &9 @ I F @on fgemi
# awdr 3@ F o fewe @
wifge gard)l W Fi W G WA
N gw T @ € swow fagwi W
Frer AfEd WX TTAWRA AT (e
fos fra AT ® PTG E 99
Frear Qo faaw anmAr =ifag

SHRY! PARVATHANENI UPEN-
DRA: Under the leadership of Shri
Kalpnath Rai.

 weoww WA A fggw
? fomEi w1 Hear @it Sdfamm &
MM & 48 AT Jaend ST GF)
g fa wra f1 g fggwma &
fogrt ¥ g aq@a@ @ v gw
T frari wimTe ®0 faeEi ¥ WA
A § AR I§ &1 W T -
AeT wrw &, TWT WMTR q@
EN IR WG A GUHIAT IT SNeHR
»X7 aTEF & WIT ¥ & FITERW )
AT SNFTAEON KX gLIHAR T TEIHT
qTs WT wrdl & fad foar swer @
AN Fgis goefe qud § | o 7R
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AMAT F4TAET B gIRT ST GIHA FA4T
ST g ar @ & a¥ qemfaar g
R ErEIA FATAT ShET eR & ferd
T glat 8 1 F SreAr amgar §
I fegw & fawmal ¥ fad
N TR Gt € ? w0 fawra & fod
FATAAR Gt & 7 IEET FS TU-
faar =& & s 1 §F fRdsw T
MEW W FWI § fooguAr wk
NETW WAWE & q® sa@m Ay
e v s f@ 37 % *A
fegra & o & fawrg & fag,
T § a7 SwrenS) ¥ sefAma &
feafergeam & uFale T Amy
qaaf & fad femisi & sreaifes
FTW F fa5,39 & &0 I+ %7 afe-
fraath & f@g, 3 & @b v
FFaeat ¥ A ST g2 FE
& fod s Avazy Afewr &
WEN F WA FTHT ATEY KT
argt wael famda s 39 faa afwa
et wfge § wF anr WA v g
A Jgt 7 T G g | BEETR
Wt & gATR WETNG WAl A
€ mimurde ¥ WA ¥ qE|
WS 0w TR 6 fodAt  wWig
& W feeey ¥ WIS o @
Wy W w94 #1 faw <@ o
W Fw ar g £ 98 wim @
ara & ? faatea Go ¥ olF 1y qeT
T a7 9 @ & arw § fawar
IAT FE VA a1 ARG | Ay WS
TR ¥ U wWE &1 6 fyen
fem wqr @ =T W3 wWA A7 freny
F98 ¥, FAFaT ¥ fas @ éxﬁ{
L GTET WX Fed Hue Srg
N X e (99 AT 50 TG4 W
gIar & 1 WE guTd usAifa & )
e & ew fergema & feardd
M AWEE YW A L W
W Afa & g fergrara 1 wlad-
WSl &N ) TS w AT
4, graw« &, waard &, afgarge

3
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W, agigEn ¥ W qER § TE WK
TEE qT 97 H, T gq & Hisww
9 ORA AT E G ogy fRmgerd &y
T Jigrmal =Y faares s gqmr
gy § owal F aRA @I &N
MU e g v fegeaa wa
@@ @iFvwmA Aff 93 ewar w9
ag o fergraa & am @ aiw
WITAAC T G0 ( T(q THINA)
af) aFT qg 7 A FPY 70 Faara grar
AT ST GN ¥ dar gy ey qiwiAr
P oA & fraAt #F <fea [
farerT o )

L9 3 F fram W oWfan
Qe agdr wa fgrgraA w da
iy #t oF I T oAQTI I,
o fgegmam e fame 7 wam fr
gfnars ST H IqF At T AN
&, casr sgrarwen frat a4 ag
HTET T | AMA A ISR
7.f9q | strare 7 g fraEt ¥
300 ®9C fydzaars ame  @dadr

ar @ g Frma #5200 ¥UC
&y & a9t 0 34 fag A
fagrs Areere g, ITHIRMO WA FY
afaqaed) TCHIT T vaEw 18
ZEEIA S ATEUA ¥ gGQ & 98N
fag U, sforor & w7 ddare,
afaedrg & @rawa &t gegag A
g 5 fgegem & 08T frami
F ar & wER AwA [Ty aaf
S LT T I A DR i
famr F qf yury g o138 weTw
& fr frae sar sfus wweer G v
a1 fa Ay fegena @ g

it framd @ &

agran, wgrawE # A1 s G
Frac 3, 9 Frad & @af ¥ dargin
% gz fwed & am fawar & 7 afed
spqrlt Iaw L AAT FMA AFT 7
3 | aft grag W # T ag:r graa
Jgz  §, FF d@v W g, IF -
Zaq Ao o feme G AT @

g fagary | AR HA

agicz ¥ ¥ ag wRT wEgm =
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BAIY d@Ts §  dasT mra g
& &Y gfRar &1 @ad afeur faen @
A Z1gar I F et 99
AAT AT § | qAUT [AT ATV
gfeor g wwag wET §, vaAx
I A QAT 2, ;WAL AT qAGq
NAT B, AT WA TAHA T ONAT
AT gad & we g fedewe dar
B & 157 gmAt #y gn EEREL
AT F F9FT SqQr & AT qQ
aT gEy ¥

NIZCTT Iqawreasy wWERA, #
Afad amr ¥gaT gAgdr ara @en
FEAM |\ AT & STAI T ATt FT AZed
qga sargr g1 fggem 3 e
ufenr @9 @1 feamerer #® e
FAGHY  § A% dma qF
A qA70d § qFT 9@ A
# {l oTF §a¥ sq@ 48 qar
& g¥dl § 1 gwm 7 g
T H qoAl F FT o (GHEF
faec e  4¥ & srgewr @AY
Ffpw, cadr gl Agt & o @

TR A F 200 WA &
9A & awe( F7 AT T &F
war 1 glAar # oawe @ gl

Y sear aga afud & <7 (6 der o
g\ =msd fwd & fac
i fawg & frg, <94 CaOWR
% fau v a@iR 1 UF §Agas
He| Ao g wfge | gR-

(GO TS (SRR G i L A 1
It wreesw ofge £, soo faer-
Wey & gy uf@ # AT av

faare faar srgaar g sedtglka
UETE I TC R I R E L
wrgax Fmery 9v A7 frar 9qu

@Rz @ geT med @ faEE
grafrrdar 37 &1 e agr 9n, &7
g3 FEANTT WTAR T an @
il

Qreits  IIENTSTT Ag1EN, &
sa % fraga e Wl g6
gl moer ot fam mE Y gae
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wigzn & sefe AT FEEd @
e {Aata m9aT fagaw, 1985
¥, AT W F frmal & @l
¥ 0% a1 and R HETEd
AT # fregaifzs qEd 91 99
M egarar Ao afe fgama
G FwEw g gl RISl
IFT A% W woHFE g WA
6 gnT w0z war  fagme A
dq7 amy 3T & madAr gofeas
AT L, WA W ER FW T
TR, AYT Z¥F OFHYE & AIEWH

wen s nfey afa A frmena
F A ST oY T AT [AME

A AL qrawa giv arata w5 gaa

agclt AR fred #r wisfaa
mar,  4qfgdt agWr, TaXmERT S

ame  FAT At o fram @
FE AT DA § 7T A IET

-

qrvE 2 Fam™ 3w weAr  F,
xo ¥, ffwr gwe 3 afaisew

q@*m et garew fafaw St
AMMTT #7I AWMY &7 UIGWIARE
AT PTLATSTR F UFATHEI A0
F FAET A EOR, TEO ACE 7R
qem T frata  w AAFT 7 oA
AT qATE TR NFFIR AT FAT
FX W T OF AR W aq-
F7 ) gt wWE T "eR 9w
AR 7 Wt ar fgmEat @
ST 78 & AgewT wisy ¥ aw om
e fergzam RN mrard am gHar
A A, GEEERE, ® oarmd aln
qﬁmw fagrg | goRt wsnd F
QRPN AN ITF FW F T ZH AGT
‘r‘g-qwa ¥ famg e A g
Fmé;{iuﬁf%“ﬂﬁ'ﬂ?"ﬁ'ﬁﬁ'aﬁ 1
qgr g arer st 9% favig s A
ZT awr gawrs Tr afryarhn

FAT DA | THITE |

SHRI SUKOMAIL. SEN (WEST
BENGAL): Sir, I will say only a few
words about it. Promotion of cxports

ig good. But it does not mean that

all experts ave good.

Cess Bill, 1985

The Bill is for development and
export of cecrtain agricultural and
processed food products. Sir, T would
like to say that in the Schedule 14
items have been listed for export.
Among these 14 items, there are
fruits, vegetables, meat ang meat
products, poultry and pouliry pro-
ducts, dairy products. All these are
to be exported, and the Authority
will promote export of these items,

My point is this. I am not opposed
to export. Rather it will carn foreign
exchange. But why should it be at
the cost of the consumers of the
country? If we start exporting meat
and meat products, and poultry pro-
ducts, dairy products, it we promote
export of these itemg, it meang that
the internal consumers will be de-
prived of these things which are ab-
solutely necessary for them, parti-
cularly in a poor country like ours
where the calorie value of the foed
is very low. The per-capita con-
sumption of meat. poultry products,
dairy products is day by day reduc-
ing., Every year it is reducing be-
cause of the poverty. Fiity per cent
of the people are below the poverty
line. In this situation, if we promote
export of these agricultural products,
it means, to a great extent, it will
deprive internal consumers.

I will give one example. We are
exporting lobsters, prawns good
mangoes. In the market in the sea-
son. mangoes of a good variety are
very costly. Prawn and lobster, you
will not get. It you get them. fhey
will be very costly, at Rs. 100 a kilo,
like that, By exporting them we are
earning foreign exchange but actually
we are starving our gwn people, It
is not a sound export policy. I would
like the hon. Minister to consider
whether theése things shoulg be in-
cluded in the Schedule,

The second point ig about what the
fate of the farmerg will be because
by these exports which will be done
through this Aulhority which will
promote export, in fact as a result
of the promotion of export of these
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items. it is the middlemen, {he in-
dustrialists who will process these
fruits or these materials, who will
benefil or gain, bul the farmers or
the hasic producers of these materials
will be deprived as they are being
deprived now. So, I would like the
hon. Minister to see to il that while
promoting export of these items, the
basic producers, the farmers, are not
deprived of remunerative prices.
That should be looked into by the
hon. Minister.

My third point is about represen-
tation in the Authority. The Bill says
that a number of members will be
here, including Memberg of Parlia-
ment. About the States it says:

“five memberg to be appoinied by
the Central Government by rota-
tion in the alphabetical order to

represent the States and the Union
Territories:”

Why should the States be deprived in
this way? Why should they get this
treatment? Why will all the States
‘not be able to send their representa-
tiveg in the Authority? These pro-
ducts will actually be produced in
the States. and they have to handle
these products. So, 1 suggest that
$his clause ghould be replaced. This
is a miger clause. It deprives the
States. I think all the States and
Union Territories should have the
tight to send one representative in
the Authority. That would help the
Stetes in promoting the exports and
also the States will have their say in
the Authority.

The Central Government can nomi-
hate representatives from food vege-
tables, indusiry, etc. These indust-
ries are represented on the Autho-
rity, but not the farmerg representa-
tives who produce these things.
Again the farmers are being deprived
in getting representation on the
Authority. There are cooperative
societie; Jike agricultural co-opera-
tive society and farmers cooperative
societies everywhere ip e cow™Mry.
Why not their representafives be on

Cess Bill, 1985

ihe Authority? 1 request the Min-
ister to see that their represcntatjves
also get a place in the Authority so
that this Authority can look after
the inferests of the farmers With
these words, 1 conclude.

Thank you.

SHRI H, HANUMANTHAPPA
(Karmalaka): Mr. Vice-Chairman,
Sir, yesterday we were listening to
Prime Minister's inlervention on the
Plan document in this House. He
said that in order to improve the
status of rural agriculturists, we are
thinking of a technology to improve
their agricultural products and pro-
duce. The second day we are hav-
ing a Bill before us for creating an
authority to help the agriculturists to
get better market for his produce.

Sir, today the unfortunate pard re-
lates to Indian farmers. They put
in lot of efforts. They spend money
on fertilisers and other things. Fin-
ally, they are at the mercy of the
merchants. Indian market has be-
come the purchasers market. In spite
of our Agricultural Prices Commis-
sion or the various methods that we
have taken, the farmer js at the
mercy of the purchaser. In the case
of industry, we calculate the cost of
production but not in the case of
agriculture. Thig is a raw deal to
our farmers. Maybe because of the
circumstances he has been deprived
of this facility. He has become the
victim of buyers market, If he
brings any produce at the market he
ig at the hands of the purchaser and
whatever price the purchaser asks he
has {o sell it particularly the perish-
able articles like fruits, dairy pro-
ducts, poultry products, ete. Hg has
hecome the worst victim of these
things. Just to take care of thesc
things. the Minister has come out
with the Bill to set up an Authority
replacing the Export Council for
which I congratulate him. Earlier to
this the Export Council had no sta-
tutc;ry powers to taKe aeneficiary
actions in favour of the farmers
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Sir, coming to the composition of
the Authority, it comprizes of 4%
members. For a mvoment, I join m.y-
self with the opinion expressed by
hon. Members—Shri Upendra and
Shri Sukomal Sen that nothing
would have barreqg if all the States:
have been represented here. When
42 members are there, why should
we give an impression that the Stateg
have not been properly represented.
Out of 42 members you could have
accommodaled almost all the States.
Even now there is time to do so.

Regarding other nominations, 12
members are to be appointed by the
Central Government to represent in-
dustries, 7 members to represent the
Agricultural Research, National Hor-
ticultural Board etc. and 8 members
to represent the Ministries of the
Central Government dealing with
agricultural and rural development,
commerce, finance. indusiry food,
civil supplies, civil aviation and ship-
ping and transport.
terests have been taken care ip caluse
4(4) (e) of the Bil]l to represent the
Agriculture and Rural Development.
Therefore, my hon. friend, Shri
Sukomal Sen’s allegation that the
farmerg jnterests have keen neglect-
ed and thev are not represented on
the Authority is not correct. So while
selecting representatives of those va-
rioug interests as well as of the in-
dustry, 1 request the Minister to
make sure that there i3 no feeling
among the States that they have been
neglected and they have not been
given representation. In the Autho-
ity already five States are to be re-
presented according to the alphabeti-
cal order. Ang there are 15 to 30
nominalions te give repesentation to
industry, 1o agriculture, to rural de-
velopment and so on. So the other
Stateg can also be accommodated. I
think that aspect can certainly be
taken care of under the existing Bill
§tself. Sc only on this atcount my
friend, Mr. Sukomal Sen need not
¢ae] that the States will be discri-

So farmers’ in-
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minated against and that the farmers
are not being taken care of.

Of course, one thing which has
been the practice is that whoever
produces anything does not conswine
it. Whoever produces milk sells it
away. He does not even give the
milk to his children, That happens
because of our precarious condition
below the povertiy-line. When pro-
duction increases, thig aspect can be
taken care of. Sp this is one way of
encouraging production., When pro-
duction increases, automatically con-
sumption will also grow. So let
there not be any apprehension that
only the export market will capture
the whole thing. This is another
inducment to the farmers and the
local people to produce more, to pro-
duce things of better quality and gain
better economic status. With these
words, 1 support thjs Bill,
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SHR] KHURSHID ALAM KHAN:
I must reclly thank the honourable
Members who have made g very use-
ful contribution and I have made a
gpecial note of the various sugges-
tions made by the honourable Mem-
bers. I can assure them thai they
would be taken care of and certainly,
our couniry being an agricullural
country in which the contribution of
the agriculturist is very important,
We hope that this contribution will
expand and increcase and once the
contribution of the agricultura] sec-
or increases, haturally the benefit will
come to the farmers and they will
get their due. T have in my open-
ing speech already said that exports
in our agricultural products were
making a contribution of 25 per cent
at present and we feel there is a lot
of scope and further efforts have to
be made to ensure that this contribu-
tion increases. Besides what is real-
ly more improtant ig these days what
we are doing is we are cxporting all
our products in bulk from and that
is where we are losing more. If we
export not in bulk form but in value
added form. price increase will be
there and more benefit will come to
the country and it will benefit the
economy of the country. Besides, as
more efforts will be made to exports
and more and more  exports
will be done; then mnaturally it will
also be necessary that production
should be increased and the produc-
tion will be inereased only with the
hard work of our farmers and agri-
culturists and naturally they. would
also be bencfited. One thiing which
the henourable Shri Sen said is we

276
Ceys Bill, 1935

should not concentrate only on ex-
ports and ignore the domestic re-
quirements. But I can give him the
assurance that whenever export plan
is made and surpluses for exports are
made available, they are made avail-
ble only affer consultation with the
Agriculture Ministry and the Civil
Supplies Minisiry and when the Ag-
riculture Ministry and the Civil Sup-
plieg Ministry say that certain quan-
tities are available for export then
only it is exported, I will give you an
example here. Basmatj rice is not
normally eaten by our people in this
couniry because it is a very expen-
sive item. It is, therefore exported
under Open General Licence, Bul
the other kind of rice which is the
staple diet of our people, is not ex-
ported, unless of course, a stage
comes when the Ministry of Agricul-
ture and the Ministry of Civil Sup-
plies tell us that there is a possibility
of exporting such rice, that certain
quantities of such rice are available

for export.

Another point which the honourable
Members have made is about quality
control. Really the main concept
and the main purpose of this autho-
rity is to ensure that quality control
is there and it should be in a sus-
tained manner so that our exports are
acceptable to the importing countries.
Their standards of hygiene, their
standards of requirements are such
that we must meet those require-

5p.m. ments. Unless we met these
requirements we will not be
able to export our pro-
ducts, Here also I would like

to give an example. We have been
exporting meat to the Gulf countries.
But some of the countrieg including
Saudi Arabia have stopped importing
meat from our country because the
hygienic conditions or the standards
of hygiene which they expect are
not there.
that our inspection system should be

such that it ensures that there is no

Therefore, it is necessary
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prospect of any rejection from any
mmporting country.

My honourable friend, Shri Kalp-
nath Rail mentioned about potatoes.
I come from a district which  pro-
duces, T think the maximum quantity
of potatoes and I think there iz an
absolute need for potato-based indus-
tries. I am sure that with the co-
operation of friends like Mr, Kalp-
nath Rai it will be possible for us
one day to provide some potato-based
industriesg in thig country,

SHRI KALPNATH RAI: What
about cold storage?
SHRI PARVATHANEN[ UPEND-

RA: About cold storage?

SHRI KHURSHID ALAM KHAN:
Sir, the question of providing cold
storage facilities is there. It ig very
essential. But actually, you have 1o
understand the concept of this Autho-
rity. The functiong and tasks of this
Authority are limited. limiteq in the
sense that it has to organise export
efforts and this has to be done by this
Authority. As hag been rightly said
by Mr. Sen, there should be some
research also and that we should
have z target market and we should
send our teams of experts. All these
will be done in collaboration with
the Indian Institute of Foreign Trade,
our Trade Development Authority
and the Indian Trade Fair Authoritv.
These are the agencies which are do-
ing a lot of thig sort of work and
they have already estabilished g name
for this sort of work and research
and, certainly there will be more co-
ordination between us and them and
it will be possible for us to achieve
the objective for which this Autho-
rity is being established.

My friend. Shri Kalpnath Rai,
mentioned about the deficits in our
foreign trade. Definitely there is a
deficit in our foreign trade. But the
problem is that there are certain bulk
jtems which we have to import ne-
cessarily and these are edible oils,
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POL, fertilizers, cement and certain
other things. So, thege are some of
the things which we have to import
for our requirements in the country
and all these itemg really contribute
to the extent of over 50 per cent of
our import bill and another ten per
cent of our import bl is tied down
to the aids. So_ there is only about
forty per cent or oniy one-third im-
port items which are available where
some conirol could be exercised.
Here also, becauwse the developing
countries need capital goods, they
have to be imported and, therefore,
these have to be given priority, I am
quite sure tha; with the growth rate
that we anticipate during the Szaventh
Plan period of 7 per cent per annum,
it would be possible for ug to show
better results in duc course.

Sir, I think I have been able to

amswer some of the queries. My
honourable ‘friend, Shri Kalpnath
Rai, mentioned about sea food, For

sea food, there is another organisation
already which is looking after this,
the MPEDA, which is doing almost
ihe same thing and it will be respon-
sible for ihis.

With these few words Sir, I once
again thank the honourable Members
for their co-operation and for having
made a useful contribution to the ge-
bate on this issue. Thank you. Sir.

THE VICE-CHAIRMAN (SHRI
M. P, KAUSHIK): I will put the
motion regarding the first bill to
vote,

The question is:

“That the Bill to provide for the
establishment of an Authority for
the development and promotion of
exports of certain agricuitural and
processed food products and for
matters connected therewith, —as
passed by the Lok Sabha, be taken
into consideration.”

The motion was adopted,
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THE VICE-CHAIRMAN (SHRI
M., P. KAUSHIK): We shall now
* take up the clause-by-clause consid-
eration of the Bill.

Clauses 2 to 34 ang the Schedule
were added to the Bill

Ciause 1 the Enacting Formula
.and the Title were added to the Bill.

SHR! KHURSHID ALAM KHAN:
.Sir, T beg to move:

“That the Bill be passed.’

The question was put and the
motion wes adopted,

THE VICE CHAIRMAN (SHRI
M. P. KAUSHIK): I shall now
put the motion regarding the second
Bill. The question is:

“That Bill to provide for the
levy and collection, by way of cess,
of a duty of customs on the export
of ceriain agricultural and proces-
sed food products for the develop-
ment and promotion of their ex-
port and for matltrs connected
therewith as passed by the Lok
Sabha be taken into consideration,”

The motion was adopted,

THE VICE-CHAIRMAN (SHRI
M. P. KAUSHIK): We shall now
take up clause by clause consideration
of the Bill,

Giauses 2 to 4 were added to the
Bill.
Clause 1, the Enaciing Formula
and the Title were added to the Bill.
SHRI KHURSHID ALAM KHAN:
Sir, T move:
“That the Bill be returned,”

The question was put and the !
metion wes edopted.

S
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" INLAND WATERWAYS AUTHO-

TB:: O INDIA BILL, 1
T , 1985,

ruE MNISTER OF TRANSPORT
(SHRI BANSI L,AL): »7T. Lheg to
move: oo

“That the Bill to pXoVvide for the
constitution of an autho.™ily for the
regulation and developmer't of In-
dian Waterways for purpos ®S of
chipping and navigation and ;For
matters connected therewith or iv,
cidental thereto, as passed by tke
Lok Sabha, be taken into conside-
ration.”

From times immemorial, inland
water transport has served as acheap
and economic means of transport and
continues to be so. With the deve-
lopment of rail and roads, this mode
of iransport had remained neglected.

The Government hag beer aware
of the need ior bringing inlang water
transport to its rightful place in the
overall transtort system of the coun-
try. B

Under the Constitution, the role of
the Union is, however, limited 10 re-
gulating the shipping and navigation
of national wsalerways declared as
such by Parliament as also the regu-
lations of shipping and navigation on
other inland waterways as regards
mechanically propelled vessels.

Based on the recommendations of
several committees including the Na-
tional Transport Policy Commitlee
relating to the assumption of respon-
sibilities for maintaining the water-
ways hy the Central Governnient, the
Government have identified the fol-
lowing waterv-ays ag suitable for be-
ing declareg as national waterways:

(i) The Ganga - Bhagirathi -
Hooghly River System;

(i1} The Brahmaputra;
(iii) The Sunderbans;
(iv) The Gedavari;



